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Gi:.i^TRAL ADMINISTRATIVE TRIBUNAL
iJABALRUR bench

Jabalpur

O.A.No,61/99

n ble oh. Bharat Wshau, Member (J)

Jaoalpur, this the I24h day of November, 2003

o•M »Shev

Prasad Shev
—x—Post RaMaster
Bhatta liOhalla Katni

(Neewar)xeiisli ana Distt.
Katni (i-ip),

•. Applicant

(By Advocte; None)

versus

!• Union of India
through Ministry of Po'-t;ai n«
Nev; Delhi, ^o-^tal Deptt.

2. Director, Post Office
Raipur Division
Raipur (iip ),

Senior Superintendent
Post Office
Jabalpur Division
Jab al pur (HP),

♦.» Respondents

(fly Advocate, sh. S.A.Dharn.adhikari)

order (Opjj>i)

By Sh. Sarweshwar Jha, Member (A)

Heard the learmed counsel for the
respondents. None is present on behalf of the
applicant. We have decided to dispose of the
OA under Rule 15 of the Central Administrative
Tribunal (Procedure) Rules, 1987.

Contd..,.2/-
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2, At the very outset, the learned counsel

for the respondents has invited our attention to

their reply as givin in Paragraph 3 thereof

in which it has been submitted that after the

appellate authority rejected the appeal against

the order of the DPS, Raipur, vide his orders

dated 5.3.1998, he has preferad a petition to

the Member (P), New Delhi and the same is still

un^er consideration. It has been further

submitted that the applicant has ntsbed to this

Tribunal with this OA without awaiting the

out-«t)me or the decision of the Meiaber (P) on

his petition.

3* In view of the fact that the matt^

is still pending with the Meosber (P) as submitted

by the respondents in their written reply as

also submitted by the learned counsel for the

respondents, we consid^ it appropriate that

this OA need not be kept pending with this

Tribunal and that it may be disposed of with

directions to the respondents that the petition

prefered by the applicant and submitted to

the Member (P), New Delhi may be considered

expeditiously and disposed of by issuing a

reasoned and speaking order within a period of

two months from the date of receipt of a copy

of this order.
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4. With this, this OA stands disposed of

in terms of the above direction, with no order

as to costs.

(BHARAT BHUSHAN)
MEMBER U)

(SARWESHWAR JHA)
MEWER (A)
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